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Meghalaya High Court At Shillong

Case No: Writ Petition (C). No. 82 Of 2022

Pastamary Khardewsaw, D/O
Shri. Elius Lyngdoh Mawlot

APPELLANT

Vs
State Of Meghalaya Through The
Commissioner And Secretary To
The Govt. Of Meghalaya,
Education Department, Shillong
& Ors.

RESPONDENT

Date of Decision: July 31, 2024

Hon'ble Judges: H.S. Thangkhiew, J

Bench: Single Bench

Advocate: M. Iawsai, P. Yobin, K.V. Kharlyngdoh

Final Decision: Disposed Of

Judgement

H.S. Thangkhiew, J

1. The petitioner had approached this Court with a prayer that the respondents be
directed to pay arrears salaries for the services she had rendered to the School in
question along with restoring here actual position thereto.

2. In the course of hearing the learned counsel for the parties and in view of the fact
that the petitioner is no longer an employee of the respondent School, on the
suggestion of the Court, the respondent No. 5 had calculated the salary as
admissible to the petitioner, less the amount she had already been paid for the
services rendered.

3. Though there were objections from the part of learned counsel for the petitioner
as to the amount, but in consideration thereof, today on instructions, an amicable
solution had been arrived at whereby the petitioner is agreeable to accept an
amount of ₹1,00,000/- (Rupees One lakh) only as a final and full settlement for the
services rendered.



4. The cheque, in open Court, has been handed over to the learned counsel for the
petitioner, photocopy whereof shall be supplied to the Court Master for placement
in the record.

5. Accordingly, in view of the said settlement, this matter stands closed and
disposed of.
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